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THE PONDICHERRY SETTLEMENT ACT,
" (Act No. 28 of 1970)

AN ACT

to provide for the settlement of lands and assessment

Twenty—first Year of the Republic of India as follows:—

CHAPTER 1
PRELIMINARY
Short title, extent and commencement.

1. (l) This Act may be called the Pondicherry Settlen

(2) It extends to ths whole of the Union territory (

565

11970

28th Octiober, 1970.

thereon . in the

Union territory "of Pondicherry and for the prepanatxon of land
records and for matters connected therewith or ancillary theteto

BE it enacted by the Legislative Assembly of Pondicherry in the

ent Act, 1970.
of Pondicherry;




. percatn
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(3) It shall come into force on such 1date as the Government«
may, by notification, appomt and dlfferent dates may bs appomted’ for
different areas. :
Defixiiﬁons - R )

'

.2, In this Act, unicss thg context otherwise chui'tesv_——- ™~

R B I .

(a) “assessment” means -the land revenue assessment . fixed

under the settlement made in accordance with - the provisions of -this
Act; . _ . - . .

(b) “Collector” means the chief officer in éharge of the revenue
administration of the Union territory of Pondicherry, and includes in
relation to any function to be performed by the Collector under this
Act, such other officer not below the rank of a gazetted officer as
the Government may, by notlfxcatxon. appoint for ‘the purpose

(c) “Commune” means a commune constltuted undet French.
Decree dated 12th ‘March, 1880;

_ (d) *Director” méans the Director of Settlement “appointed
under sub-section (1) of section 3;

G « fasli” means the year commenciog with 1st Jufy in any
year and ending with the 30th J une of the year next following;

@ - ‘Government * means the Administrator appomted by the
Presment under article 239 of the Coastitution;

(g) “ holding* means a portlou of land held by 4 person either
singly or jointly with one or more persons; '

(h) “manyam land” means land registered as manyam land in
the revenue accounts in favour of any religious, charitable or educa-
tional institution or in the name of any individual for rendering any

' specnﬁc service to any particular community-or villagers in common "

and for which land tax or land revenue, as the case may be is levied
under the law in force;

1. The Act came into force on the 11th day of January 1971, vide Notlflcauon-l in
Gazette No. 1 dated 5—1—1971.




> (l) “notlﬁcatlon means a notification issued by the Government |
or any ofﬁcerauthonsed by it in this behalf -and published in the
. Official Gazette,

(31 “prescribed” means prescribed “by rules. framed under this
Act; .. !

~

(k) - “registered holder*’ 'méans a registered holder as defined
under the Pondicherry Survey and Boundarxes Act, 1967 (Act 8
of 1967);

* (1) settlement” means the result of the operations conducted in a
zone in order to determine the land assessment;

(m) “Settlement Officer” means.an officer appointed by the
Government under sub-section (2) of section 3 and includes an officer
- .empowered under the Act to perform the functions of a -3Settiement
Officer;

(n) «Union territory” means the Union territory of Pondicherry;
and ' )

(o) “zone’ means a local ared comprising one or mor§ Com-
munes or portions thereof which in the opinion of the Settlement
- Officer are contiguous and homogeneous in respect of soil characteris-
tics, physical configuration, yield of principal crops, rainfall and other
irrigation facilities. .

. CHAPTER 1I
OFFICERS THEIR POWERS, DUTIES AND FUNCTIONS
Director and Settlement Officers.

- 3. () The Govemment may appointa Director to carry out the
. -sottlement operations and to perform the duties and discharge the
functions assigned to him by or under this Act.

(2) The Government may appoint one or more Settlement
Officers to perform the duties and dlscharge the functions assxgned to
them by or under this Act. .
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(3) Every Settlement Officer shall be subordinats to- ‘the
Director who shall have power to cancel or teviso any of the orders, :

i

. acts or procgedings of the Settlement Officer. e

Power to take ewdence on oath/ etc.

g N~

4. The Director and the Settlement Oﬁicepr shall, for the purposes .
of this. Act, have thesame powers as are vested ina Court under the
Code of Civil Procedure, 1908 (5-of 19u8) whllb trymo a suit, in respgct
of the following matters, namely:— : .

(1) summonmg and enforcing the attend#nce of any person and
examining him on oath; é .

(ii) requiring the discovery and producti(m of do'cumen,t*“;T

(iii) receiving evidence on affidavit;

-

(iv) -issuing commissions for the exammatxon of witnesses of for
local mvestxgatxon' ) o .

and any proceeding before the DII'CCI.OI‘ or the 4Sett]ement Officer shall
be deemed to be a judicial procesding within the,meanmg of sections 193
and 228 of the Indian Penal Code (45 of 1860) and for the purposes of’ »
sectlon 196, of the said Code.
& - , : - .,
Power to enter upon land.

5. The Director, Settlemant Officer or any of the subordinates of
such officers may enter-upon any land with such other officers and persons
as he considers necessary and make a survey and take Imeasurements
thereof or do any other act which he considers necessary for
carrying out the purposcs of this Act:

Provided that no person shall enter mﬂo any land, “building
or upon any closed court or garden attached to a dwelling
house unless with the consent of the occupier thereof, without
giving such occupier at least twenty-four hours notice and in
making such entry ‘due regard shall be had to the . special and .
rellglous sentiments  of the occupler ; . - :
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CHAPTER 1II
. SETTLEMENT AND ASSESSMENT

Settlemenf and resettlement.

6.. (1) The Government may, at any time, direct a settlement

" in respect of any land for which - survey operations

have  been

taken up under the provisions of the Pondicherry Survey and .

ABoundanes Act, 1967 (Act 8 of 1967).

(2) The. Govemméat may also direct at any fim
settlement (hercinafter referred to as resettlement) of
ment, of such land: . . . / :

e a fresh
the assess-

-

Provided that no enhancement of assessment shall fake - effect

before the expiration of the settlement for the time
force '

. Determination. of assessment.

7. (1) The assessment on all lands in respect ¢

being in

f Vﬂwhich "a

settlement or resettlement has been directed under- sectjon - 6 shall
‘be determined by - dividing the land to be seftled into groups

qnd sub-dividing each group into classes and fixing
for - each group or class, as the case may be. .
(2) The groups and classes shall ordinarily’ b
‘a consideration of the followmg factors, namely —
(a) soil and physmal conﬁguratlon,
(b) yield of principal crops and their prices;

(©) facilities of irrigation and rainfall:

the rates

formed on

additional

factors may also be taken into consxderatxon for fo ming groups

Provided that, if deemed necessary, the followit:f

. or classes, namely :— |

(a) marketing facilities;

!u’ (b) agricultural resources; -




() communications;

(d) population and suppiy of labour,

(¢) wages and ordinary expenses for cultwatlon of prmcxpal
crops; and » o

(f) sale value of lands used for agriculture.

(3) The assessment of individual éurvey numbers and  sub-
divisions shall be -based on the rates fixed for the respective
groups and classes. )

_ S T

Manner of making seitlement or resettlement.

- (1) In making a settlement or rcsett‘ement the Settlement

Oﬂiccr shall—— o . -\

(a) divide the lands to be settled into groups and classes;
and '

(b) fix the rates of assessmeat for each group or class.

(2) Before lands are divided or rates fixed under sub-section
(1), the “Settlement Officer shall hold such enquiry as he considers
necessary for the purpose and in such manner as may be
prescribed. :

'(3) In fixing the rates according to sub-section (1), regard
shall be had to ‘the cost of agricultural land, to the profits of
agricuiture, consideration paid for leases, sale prices of land and
the principal moneys on mortgages, and in the case of non-
agricultural land to the value of the land for the purposes for

'fwhxch it 7is held. T N

- (4) The - Settlcmcnt Officer shall submit to the Government
‘through = the Director' a “teport (hereinafter referred to as the
Scheme Report) contammg proposals for settlement in respect of

’ each zone.
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(5) The Government shall,  after consxdcnng the schcme ‘
Report >and the comments thereon, if any, of the Director, -

approve the ,Scheme Report with »  Or without modification.

-(6) No Schemé Report approved by the Govémment under

sub-section (5), ‘shéill, be brought into force- unless it has -been
" laid before the Legislative Assembly of Pondicherry -and - has
been approved by ‘2 resolution of -that ~ Assembly either with
or without modification, but upon such approval--being given,
‘the Scheme Report shall be published in the Official Gazette in
the form in which it has becn so approved. :

(7) The Government, whlle publishing the Scheme Report
under sub-section (6), shall.also specify the fasli from which the
settlement Covered by the Scheme Report shall be introduced by
Settlement Officer.

Term of settlement and reduction, suspension or remission of  _
assessment.

9. (1) A settloment introduced under section 8 shall remain
in force for a period . of thirty years:

Provided that, when, in the opinion of the Governoment, a
gresh settlement at the expiration of thirty years is inexpedient or
has for any cause. been delayed, the Government may extend
the term of the scttlement for the time being in force for such
‘,penod as it may think fit.

(2) Notwithstanding anything contained in sub-section (I), the
Government may, in accordance with general or special orders

made in this behalf, grant reduction, suspension or remission in ’
whole or in part of the assessmient in any area in any year

due to failure of crops, floods, or any other natural calamity
or any reason whatsoever. ' -

Regxstratlon of porambokm

10. Al lands at the disposal of the Government and all
Government lands which are in the possession and enjoyment
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of the Communes on the date of coﬁmncncemem of this Act
and which are used or which may be required for communal,
public or Government purposes shall be registered as porambokes '
during the settlement: . L
- . H Voo )
Provided that such of 'the Goycmm:bnt' lands, as are atthe
disposal "of -the Communes for remxx_neradjve purposes and assessed'.
to land tax’ before the commencement of this Act shall be registered -
in the holding of the respective Commuhcs on such terms and,
conditions as may be prescnbed .

Lmb:hty for payment ol' assessment to Government.

11. Every registered holder- shall for each fasli commenc-
ing from the fasli in which -settlement is introduced, be primarily
liable to pay to the Government in respéct of all ‘lands: includ-
ed in his holding, the assessment fixed under this Act:

" Provided that the payment  of assessment under this section:
shall not affect any right or obligation | of religious, charitable
or educational institutions in respect- of manyam lands. ‘

Power to impose additional assessmelit or levy on trees.
12. Notwithstanding anything contained in this Act, the
_Governmeat may, at any time during i the settlement for the

- time being in force,— )

(a) impose additional assessment, not exceeding twice the
amount of highest wet rate of assessment in force, for additional
advantages accruing to any land on which wet crops are or
may hereafter be raised, from water received on account -of
execution of fresh irrigation works of improvements effected
by the Government in existing irrigation works completed after the.

- introduction of the settlement, or by intercepting surface rain water -
or- water ﬂowmg to any rccogmsed source of irrigation;
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(b) impose whatever additional assessment or \[
y situated within
| as towns by a

all sites of buildings - and the appurtenances theretd
the limits-of Municipal towns and other areas declared
notification and on all lands used for non-agricy
whether balilt upon or not, similarly sitaated, at 4 speg
exceeding Rs, 62.50 P. per hectare for the purpose

(©)
porambokes, waste- and other lands af the disposal
ment, at a rate not exceeding Rs. 10 per tree, such levy
to the Government by persons who enjoy thc bena
of such trees. - S

CHAPTER IV

LAND RECORDS '

Settlement Régister and Register of nghté;_

3., The Settlement Oﬂicer shall, for evcry
every such local area as may be specified in this behalf]
ment’ by a notlf ication, prepare:— : :

(@) a Settlement Regnster and -
(b) a Register of Rights, showmg the consohdat

lands in the village or local area, holding- wxse

(2) The Settiement Reglster and the Reg;stcr of
prepared on the- basis of survey records in such langu:
form and manner as may be prescribed and shall includ
particulars . — \

(1) survey number and subdivision of the land;

(i) the extent of land and assessment due theregn;

(iii) the name of the registered holder;” -
(iv) the name of thé tenant, if any, éul\tiyating the

) ‘such _other’particular's as may be p}'es'cribefd'.‘ :

round rent on

Itural purposes, -
tified rate not-

xmpose a. levy on all fruit’ beanng trees standing on - -

of the Govern—.
[ being payable
fits arising out"

e

village or for
by the-Govern-

L

on o'f all the

Rights shall be
pge and in such
e the following

land; and
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Procedure fnr finﬁli_sation yof:f t'hé“Régister of Righis;

14. (1) As soon as may be affef the completion of the preparétion

‘of the Register of Rights for each v1llage or local area, the Settlement

Officer shall send to every person -whose name is entered in the said
register - an extract of-the entries relatmg to him and inform him of the
date on or before” which he should file his objections, if any, with the
officer specified in this behalf by the Settlement officer. and such date
shall also- be pubhshed by notification and in such manper as
may be prescribed.

) Any person aggrieved by the entries in the Register of Rights
either on the ground that the entry in respect of particulars relating to
him is incorrect or on the ground that his name or other particulars
relating to the Jand which has bzen let for cultivation and in which he
has interest either as registered holder or tenant have been omitted to
be included in the said Register may file his objections containing such
particulars as may be -prescribed and shall be accompanied by the
documents relied on by the obJector as evidence in support of his claim.

(3) On the expiry of the penod allowed for fﬂing Ob_]CCthllS the
Settlement Officer shall— .

() if no objection has been filed with him, finaﬁse the . Register
of Rights “after making, such enquu‘y as he deems fit in the Mllage or
-~ local area concerned or_

@ if Objéctions have been received by him, fix a date for
enquiry and enquire into the objections after giving sufficient notice
to the objectors -‘and other persons interested and pass such order as
he deems fit together with brief reasons therefor, and finalise the .
Register of Rights after making alterations, if necéssary, on the basis
of orders passed by him.

(4) The enquiry under sub- sectlon (3) shall be conducted in such
manner as may be préscribed.
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Pubhcatlon of approved Reglster of Rights and revnsxon oi' Settlement
Register.

15, (1) As soon as may be after the finalisation of the Register of
Rights, the Settlement Officer shall pubhsh it in the manner prescribed
and the Register so published shall be called the approved Register of
Rights.

= (@) The Settlement Officer shah revise the Settlement Reglstcr on
the basis of the approved Register of Rights.

3 The extract of the relevant entries of the .approved Register of
Rights, duly certlfxgd by the prescribed authority, shal. be adm1551ble in
evidence before any court or tribunal.

" Modification or inclusion in the approved Register of Rights.

16. (1) - Where any person claims that in respect of any land
already included in the approved Register of Rights any modification is
required in respect of the entries in the said register, eithet by reason of
death of any person or by reason of transfer of interest or by reason of
any other subsequent change in the helding, he shall apply to such
officer as may be specified in this behaif by the Collector, for modifi-
cation of the relevant entries in the approved Register of-Rights.

(2) An application under sub-section (1) shall contain such
particulars as may be prescribed and shall b:e'acg:ompanied by documents
relied on by the applicant as evidence in support of his claim.

(3) The officer specified under sub ~section (1) shall, after
following such procedure as may be prescribed "and after giving the’
person or persons interested in the land to which the particular entry
relates an opportunity of being heard, pass such orders as he deems fit,
either rejecting or allowing the claims made in the application and in the
event of the claim being allowed the' Register of Rights shall be modlfxed :
‘atcordingly.

O Every order passed under sub-section (3) shall contum bnof .
rcasons therefor. , r.
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Person acquiring by succession ete., to furnish mformatlon.

17. (O Any person acquiring by succession, surv1vorsh1p :

- inheritance, partition, purchase, gift, mortgage, lease or otherwise any -
.right in a ‘land or where such person acquiring the right is 2 minor or
. otherwise disqualified, his guardian or. other person having charge of
his property shall report in writihg his acqpxsxtxon of such right to such

- officer as may be Speclﬁed in this behalf by ﬂthe Collector, within three. *°

months from the date of such vamsmop and the said officer shall at
once give a written acknowledgment ot the necexpt of the report to the
person making it: .- P

Provided that any person acquiring the right by virtue ofa-
registered document shall be exempted from the obligation to report to ‘
. the said oﬂ‘zcer o , | -

(3) Any person who fails- to make h report as reqmred by sub-
section (1) shall be liable to pay such penaﬂty not exceeding twenty-five
rupees as may be fixed by the Collector'and the amount payable as
penalty shall be recoverable asan arrear of|land Tevenue: °

Provided that no penaliy _shall\be imposed under this sub-section
without giving to the person concerned a reasonable opportunity of
being heard. . ’

> Procedure on acquisition of right throngh documents registered.

'18. No. document by virtue of which ahy person acquires a right
in any land as registered holder, occupant, owner, mortgagee, lessee or
tenant or assignee, of the rent or revenue theteunder shall be  registered
under the Indian Registration Act, 1908 (12 of 1908), unless the person
liable to pay the registration fees also pays tq the Registering authority

such fees as may be prescribed for making the necessary entries in the -

approved Register of Rights and other connected registers and on the
registration of such document the registering authority shall make a
report of the acquisition of the right to the officer ¢pecified by the:
Collector under sub-section (1) of section 17 in the manaer prescribed.

- : :
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.

Regxster of Mutations.

~

19 (. There shallbemamtamed for every v1llage‘ a Reg15ter of

mutations in such form as' may be prescrlbed

I

2 On receipt of a repoxt under sub section (1)

7 o

of section 17 or

under séction 18, the officer. epemﬁed by the Collector upder- sub-section
‘(L) of section 17 shall" correct the entries.in the apprpved Register of

Rights after makmg such enquiries as are necessary, an

the said officer to all persons who from the Register of
Register of Mutations appear to be in‘erested in the ¢

d -after hearing
~ objections, if any. Any such correction made shall be communicated by

Rights or the

utation and to

“any other person whom ths said officer has 'reason_ to believe to be

intercsted therein.
¢

-

" (3) The entries effected in the approved Register of Rights in
accordance with sub-section (2) shall be tested and cet‘tlﬁed by such

’ ofﬁcer as m'{y be spemﬁed by the Col]ector in this behal

Certified copies.

20. Certified cépies of extracts or entries in the ap
of Rights and the Settlement Register may be granted
interest:d therein by such offizar and on payment of sug
be prescribed, ’ ;

) Appeél. '

21. (1) Any person aggneved by any ordzr m
Act may appeal —

: ’
proved Register

to any person
h faes as may

ade under this

(iy if such order is made ander clause (ii: of spb-section (3) of

section 14, to the Director; and
(ii) if such erder.is made under sub-section (
section 19, to the Cotlector.
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(2) Every appeal under sub-section (1) shall be preferced V“ith_in
thirty days of the date ©of receipt of order appealed #gainst and the
Director or the Collector, as the case may be, after giving the
parties concerned an opportunity of being heard, pass such order as
he deems fit. - h :

(3) Every. order made by the Director or the Collector shall,
subject to section 22, be final,

v : '
Revision,
22. The Government may, of its own motion or on the application
of any person affected, call for and examine the record of the appeliate
authority in respzct of any proceedings under section 21 and pass such
order as it may deem fit: : :

Provided that the Government shall not pass any order prejudicial
to any person unlgss he has been given a reasonable opportunity of
being heard, : ‘

CHAPTER V
“MISCELLANEOUS

Correction of mistakes in records.

23. (1) The Director or the Settlemeat Officer may either of his
own motion or on the application of any person— . -

(a)- if he is satisfied that a bona fide mistake has been made in
regard to any decision or proceedings uader this Act, make or cause
to be made 'the necessary correction théreon; ¥ '

(b) atany time correct or cause to be corrected any clerical or
arithinetical mistake in any such decision or procee ling.

-(2). The Collector may, at any time during the currency of the
settlement; correct any error in the area or assessmeant of any: Survey
number or sub-division due to a mistake of survey or arithmetical
_miscalculation ‘ i
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Provxded that no arrears of ‘land revenue - caccruing to the
" Government or refund thereof to the registered holder shall become
paya.blc by reason of such correction.. :

.' * o Delegatlon of powers.

"24. The Government may, by notification, direct that any power. |
- or function exercisable by the Settlement Officer under this Act or the
rules made thereunder shall, in relation to such matters and subject
to such conditions as may be spﬂcuﬁed in such notification, be
exercisable also by such other officer as may be spec:ﬁed in such
notlﬁcatnon

Bar of suits in Civil Courts

25, (1) No suit shall lie in any civil court to set aside or' modify
any assessment made under this Act.

€2) Except as otherwise provided in this Act, the decision of

.any authority or officer under this Act shall be final and no civil

" court shall have jurisdiction to decide or deal with any question

which by or under this Act is required to be ‘decided or dealt with
- by the authorities or officers under this Act.

Protection of action taken in good faith.
26. No suit, prosecution- or other legal proceedings shall lie
against the Government, the Director, the Settlement Officer, or any
other officgr~empowered by.or under this Act for anything which is,

in good faith done or intended to be done in pursuance of thls Act or
any rule or order made thercunder.

Power to make rules.
27. (1) The Government may make rules to ‘carry out the
‘purposes of this Act.

(2) In_ particular and without prejudice to the generality of

the foregoing power such rules may provide for—
(a) the manner of holding enquiry under sub-section (2) of
section 8; i ~
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(b) the terms and. conditions . subject to which the’ fénd's in
- the holding of the communes shall be registerad under secnon 10;

" (c) the Ianguage form and the manner in whxch thc records’ '
shall be prepared and such other par:txc‘:ularsvwblch .the record -
shall contain und’er sub-sectio‘n'(Z]‘ of section '13' o N

(d) the manner in whlch the notification uader sub-sectlop (l)
of section 14 shall be pubhshed

~ (¢) the particulars to be'glven - while filing the objec(:ibns "
under sub-section (2) of section 14;
(f) the manner of conductmg enquiry uuder sub—sectxon 4
pf sectlon 14;

© /(g) the manner in which the Reglster ‘of Rights shaﬂ be
published under sub-section (1) of section 15;,

o . -

" (h)  the partlculars to be glven in. an apphcatlon under
sub-sectlon ) ofsectlon 16; o -

(i) the procedure to Fe followed by the officer under
sub-section (3} of section 16;

() the fees to be vaid for making entries in the approved
Register of Rights and the manner in; which the report” shall be
- made by the registering authority under section 18:

(k) the form of the Register of Mutations under sub«secnon H
of section 19:

‘ m the officer by whom and. the fecs on payment of wh ch
certified copies may be granted under section 20; “and

-

"(m) any other m"tter which under this Act is to be, or may be,
. prescribed. :




’(3) "All rules made under this Act, shall; as soon asmay be after

. they are made, be laid before the Legislative "Assembly of Pondicherry -
while it is in” sessxon fora total period of fourteen days which may be '
_ comprised i in_one session or.in two or more succeSSive sessions, and if
before the expiry- of the session in which it is_so laid,| or the sessions
aforesaid, the Leglslatlve A§sembly makes any modification in”the
“rule. or’ decxdes that the rule should". not be.-made, the rule shall -
thereafter have effect only in such modified form or bel of no -effect, as
the case may be; so, however, that any such modlﬁc.atiOn or annul-
ment shall be-without prejudice to the vahdnty of anything previously
done under ,that rule, -

Amendment to Act 8 of 1967..

- '

28. In - the Pondlcherry Survey ard “Boundaries Act, 1967
(Act 80f 1967) Chaptcr I (sectxons i5te 23 both mcluswe) shall be

deleted.
N\

_Certain assessments to continue."

B 25.° Notwnthstandmg anvthmg contamed in thi§ Act all assess-

* ment rates in force at the commencement of this Act shall be deemed to

have. been-determined and introduced in accordance with the ‘provisions

of this Act and shall remain in force until th¢ introduction of assessment . -
rates under this Act and such rates may be introduced at any time after
the commencement of this Act. ‘ , ’ >

Repeal and savings.

30. (1) Asfrom the date of commencement of | this ‘Act, all laws

_in force in the Union territory- including the Deliberations dated

13th November, 1910 and }1th December, 1912, the Decree dated

27th June, 1912 and the Ariete dated 21st January, 1910, in so far as they

make provisions for mzittefs concerned by this Act, shall stand repealed.

(2) The’ repeal by sub sectxon Q) shall not affect— ' _—

(a) the prevxous operatlon of any such law or " anything i dnly
dorie or suﬁ'ered thereunder; or. o
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(b) any right, privilege, obligation or lability acquired, accrued
~or incurred under any such law; or

(c) any fiae, penalty, ferfeiture or puuishment mcurred in
respect of any oﬂence committed against any such law; or

{d) any investigation, legal proceeding cr 1emedy in respect of
any such right, privilege, obligation, liability, fine, pcnalty, forfei-
ture or pumshment as aforesaid;

and any such investigation, legal proceeding or remedy may be institut-
ed, continued or enforced and any such fine, penalty, forfeiture or

_ punishment may be imposed as if this section had not been in force.

(3) Subject to the provisions of sub-section (2), anything done or
any action taken, including any appointment made, notification, order.”
instruction or direction issued or any rule or form framed under any
such law shall be decemed to have been done or taken under this Act
and shall continue to have eéffect ‘xccordmgly, unless and until super-
seded by anything cone or-any action taken unc‘er this Act.

Power (o remove difficulty.

31. If any cifiicuity arises in giving effect to the provisions of the

‘Act, the Governmeat may, by general or special order, do anythmg not
_lncons1stent with such provisions which appear to the Government to -
be mecessary for the purpose of removing the difficulty :

Provided that no such qrder shall be mace under the sectioﬁ after

the expnratton of two years from the publication of this Act in. the
Official Gazette
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The following Act of the Legislative Assembly, Puducherry, received
the assent of the Lieutenant-Governor, Puducherry, on the 23rd day of
September, 2022 and is hereby published for general information.
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Under Secretary to Government (Law).
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Short title,
extent and
commencement.

Amendment of
section 19.

Amendment of
section 21.

THE PUDUCHERRY SETTLEMENT (AMENDMENT)
ACT, 2022

(Act No. 5 of 2022)
(23-09-2022)
AN
Act

further to amend the Puducherry Settlement Act, 1970.

BEe it enacted by the Legislative Assembly of
Puducherry in the Seventy-third Year of the Republic
of India as follows :—

1. (1) This Act may be called as the Puducherry
Settlement (Amendment) Act, 2022.

(2) It extends to the whole of Union territory
of Puducherry.

(3) It shall come into force with effect from the
date of its publication in the Official Gazette.

2. (i) In the Puducherry Settlement Act, 1970
(hereinafter referred to as the Principal Act), in section 19,
after sub-section (2), the following sub-section shall be
inserted, namely:-

(2A) Save as otherwise provided in this Act,
upon receipt of a report under section 18, the officer
specified by the Collector under sub-section (1) of
section 17 shall automatically mutate the entries in the
approved Register of Rights within a prescribed
time-limit.

(ii) In sub-section (3) of the said section, after
the words and figure “sub-section (2)”, the word and
figure “and (2A)” shall be inserted.

3. In clause (ii) of sub-section (1) of section 21
of the Principal Act, after the words and figure
“sub-section(2)” the word and figures “and (2A)” shall
be inserted.
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